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The Ho,.' llle Mr. ~ j}J..... "J"') 

The Hon'ble Mr . _.g~ ~4~-~-------
1. Whethe r Rep~rters of local pa pe r s may be allowed to 

s ee the judgement? 

2 . To be referr ed t" the Re porter or not? 

3. Wheth e r their Lords hips wish to sec the fair copy 
of the judgement? 

4. Whether to be circulated to all other Benches? 
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Revi ew Applicou.on No. 2350 of 1993 
in 

Original Application No. 12B8 of 1992, 

Jhinak Ram ••• ••• • •• 
Vs 

~pllcant 

Union of India and others ••• ••• Respondents 

-ao:-

HON' BLE MR MAHARAJOIN, MEMBER{ J) 
HON' BLE MRS DAS GUpTA, MEMBER(A) 

( by Hon1ble Mr Plaha.Cej din, Mambet'-J ) 

The instant . review application has been preferred 

by the r esp ondents under Rule 17{ III) of the Central Adtainis­

trative Tribunal (Procedure ) Rules 1987 and urder Section 22( f) 

of the Adminis trative Tribunal Act 1986 seekirg review of the 

judgment dated 26-1C-93 by ~hich O,A,No,128&/1992 was allowed. 

As provi ded by Rule 17{ III) of Central Ad.tnistra--

tive Tribunal (Procedure) Rules 1987 the Tribunal pOia.aaaa the 

sse p~ers of r~view as are vested in a civil court while 

trying a civil suit. As per the prowiaiona of Order I XlUII, 

Rule 1 of the Code of Civil Procedure, a deciaiory'judg~~~ent/ 

order c an be reviewed 1 

(1) if it suffers fr~ en error apparent en the face 

of the record ; or 

(ii) is liable to be reviewed on s::count of discova~ 

of eny aaterial or evidence which waa not IIi thin 

the knowledge of the party or cauld not be proctJced 

by hill at tha tim ti th tt judgmen t was made , despite 

due dil.J.genceJ or 

(ill) for any other sufficient reason, canatruN to ••an 

- •analogous raaaon•. 
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\lie have gone through tha revi.e\1 eppli.cati.on 

aod fl.r<i that H l.a not oouered by '"'Y of the aforesaid 

provl.sl.ona. Ilia aJ.ao do not find ant other 
01

wffl.oient 

reason" j uaU fyl.n<l r eui.., of tha j udgaant. conoaquantlY 
1 

the revl.•., application merits rejacUon end the • ..,. ta 

hereby rajoctod as alS O bar red by limit ation. 
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OATEOJAll~abad, JaRJBrY Q;. c .. 1994. 

( VKS ps) 

_::--

HU•\Bt:R( J) 


